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Ref: NCLT/AHM/ JA(Liq.

To,

1.0asisi Marine Private Limited Office No. 320, Luxuria Business Hub,
' Near Dumas Resort, Dumas Road,
Surat-395007

2. Mr. Arpan Maheshkumar Shah 301, Shoppers Plaza-4, ,Opp. BSNL, C. G.

Resolution Professional Road, ,Navrangpura, Ahmadabad -380009
3. Mr. chetan patel , 301, Akshar Stadia, Opp. Symphony House
\_,/L/lauidator ,B/h Armieda Cosmetic Center, Bodakdev,
Ahmadabad-380059
4. The Registrar of Companies ROC Bhavan, Nr. Ankur Bus Stand,

Opp. Rupal Park Society,
Naranpura, Ahmedabad- 380 013

5. The Insolvency and Bankruptcy | 7th Floor, Mayur Bhawan, Shankar Market,
Board of India Connaught Circus, New Delhi -110001

Sub: Certified True Copy of order dated 11.12.2024 passed in IA(Lig.)/27(AHM)2024 in
C.P.(IB)/223(AHM)2021.

With reference to the subject cited above, please find enclosed herewith

certified true copy of the order dated 11.12.2024 passed by this Adjudicating
Authority in IA(Liq.)/27(AHM)2024 in C.P.(IB)/223(AHM)2021, being the
Corporate Debtor, Resolution Professional, Liquidator, The Registrar of
Companies and The Insolvency and Bankruptcy Board of India for information,
records, actions and necessary compliance, if any, at your end.

‘ ]
Date: 13.12.2024 S ‘%r(7 £ LQ\\‘

Place: Ahmedabad Court Officer
' ' NCLT Ahmedabad Bench



IN THE NATIONAL COMPANY LAW TRIBUNAL
AHMEDABAD
DIVISION BENCH
COURT -1

ITEM No. 2 - 1A(Liq.)27(AHM)2024
in

| | C.P.(IB)/223(AHM)2021
Proceedings under Section 9 IBC

IN THE MATTER OF:

Godrej Agrovet Ltd Applicant
V/s : :
Oasis Marine Pvt Ltd L e Respondent

" Order delivered on: 11/12/2024

Coram:

Mr. Shammi Khan, Hon’ble Member(J)
Mr. Sameer Kakar, Hon’ble Member(T)

PRESENT:
For the Applicant : Mr. Aditya Padhiyar, Advocate

For the Respondent

. ORDER
{Hybrid Mode)

1. This is an application filed on 04.12.2024 under Section 33 and 34 of IBC by

the learned RP with the following prayers:

a) - Your Lordship may be pleased to allow the present application;

b) Your Lordship may be pleased to pass an order under Section 33 of the
Code forinitiation of liquidation process against the Corporate Debtor i.e.
M/s. Oasis Marine Private Limited;

¢) Your Lordship may be pleased to an order under Section 34 of the
Insolvency and Bankruptcy appointing any Insolvency Professional from -
the list of Panel as the Liquidator of the Corporate Debtor i.e. M/s. Oasis

. Marine Private Limited;
d) Your Lordsh/p may be pleased to grant any other relief or relief as may

deem fit in the interest of justice.

2. It is stated that vide order dated 19.03.2024, this Tribunal initiated CIRP
against the Corporate Debtor in CP (IB) No. 223/2021 filed by one
Operational Creditor and appointed the Applicant herein as IRP.
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ordered vide order dated 19.03.2024. 4" CoC meeting was held in the matter.
A perusal of the Form — H reveals that the CIRP period of Corporate Debtor is
ended on 24.11.2024. There are on assets which are owned by the Corporate
Debtor.

11.CoC in the 4t meeting with 100% majorlty has resolved for liquidation of the

Corporate Debtor.

12.In view of the law laid down by the Hon’ble Supreme Court in the matter of
K. Sashidhar Versus Indian Overseas Bank & Ors. in Civil Appeal No.
10673 0f 2018 has held that the commercial decision of CoC is non-
.justiciable, we are constrained to order for quu‘idatibn of the Corporate Debtor.

- In this case, it is seen that CoC with 100% majority has passed the resolution

seeking liquidation of the Corporate Debtor.

13.Therefore, we are forced to order for liquidation of the Corporate Debtor. The

Corporate Debtor is hereby ordered for liquidation.

~14.In view of the IBBI Circular of June, 2024 we hereby appoint Mr. Chetan

MD

Patel having registration No. IBBIIIPA-OOZIIP¥N00819/2019/2020/12561 as
liquidator of the Corporate Debtor to carry the liquidation process subject to

the following terms of the directions:-

a) The Corporate Debtor - M/s. Oasis Marine Private Limited shall be
ordered for liquidation in terms of the provisions of section 33(2) of the
Code r.w. Reguldtions made thereunder which shall be effective from the

date of this order.

b) The Moratorium declared under section 14 of the Code shall cease to

have effect from the date of the order of liquidation.

c) As per section | 34(4)(b) of the Code, Mr. Chetan Patel having
registration No.| IBBI/IPA-002/IP-N00819/2019/2020/12561, is hereby
appointed as a Liquidator of the Corporate Debtor i.e., M/s, Oasis Marine
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j)  This Adjudicating Authority directs the Liquidator to issue a public
announcement stating that the Corporate Debtor is in liquidation. The
Liquidator will also serve a copy of this drder to the various Government
Departments such as Income Tax, GST, VAT, etc., who are likely to have
any claim upon the Corporate Debtor so that the authoritieé concerned
are informed of the liquidation order timely. The Liquidator will also
.provid,e a copy of this order to the trade unions/employee associations of
the Corporate Debtor so that the workman/employees could also be

informed of this liquidation order through their association.

k) The Liquidator is directed to investigate the financial affairs of the
Carporate Debtor in térms of the provisions of Section 35(1) of IBC, 2016
read with relevant rules and regulations and also file its response for

‘ disposél of any pending Company Applications during the process of

liquidation.

D The present Resolution Professional is directed to hand over the relevant
documents and control of the Corporate Debtor to the newly appointed

liquidator forthwith.

m) - The Registry is directed to communicate this order to the concemed
‘Registrar of the Companies, the registered office of the Corporate Debtor,
IBBI, the resolution professionél, and the Liquidator by spéed post as well
as e-mail within one week from the date of this order, after completion of

all the formalities.

15. Accordingly, this 1A being IA(Liq.)27(AHM)2024 in CP (IB) No. 223 of 2021 is

hereby allowed and disposed of.

_C - _cdl—
SAMEER KAKAR SHAMMI KHAN
MEMBER (TECHNICAL) MEMBER (JUDICIAL)
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